
 brid  Of
 BOOKS  AND  NEWSs-

 (PUBLIC  LIBRARIES)
 eras ge  ‘BILL*
 (Amendment  of  sections  2  and  तै)

 shri  S.  C.  Samanta  (Tamluk):  I
 beg  to  move  for  leave  to  introduce  a
 Bil:  further  to  amend  the  Delivery
 of  Books  and  Newspapers  (Public
 Zdbraries)  Act,  1954.

 Mr,  peputy-Speaker;  The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Delivery  of  Books  and  News-
 Papers  (Public  Libraries)  Act,
 1954.”

 The  motion  was  adopted.

 Shri  S.  C.  Samanta:  [  introduce  the
 आ.

 COMPANIES  (AMENDMENT)  BILL*®

 (Insertion  of  new  sections  438  and
 250AA  and  amendment  of  sections
 224,  237  ete.)

 Shri  D.  ए.  Sharma  (Gurdaspur):  उ
 beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Companies
 Act,  1956.

 Mr,  Deputy-Speaker;
 is:

 The  question

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Companies  Act,  1956.”

 The  motion  was  adopted.

 Shri  के.  C.  Sharma:  1  introduce  the
 Bill.
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 GIVT-TAX  (AMENDMENT)  BILL*®
 (Amendment  of  settions  22,  23  etc.)

 Shri  के,  C.  Sharma  (Gurdaspur):  I
 beg  to  move  for  leave  to  introduce  @
 आ  further  to  amend  the  Gift-Tax
 Act,  1958.

 Mr,  Deputy-Speaker:  The  question
 a:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Fift-Tax  Act,  1958.”

 The  motion was  adopted.

 हिच  के,  ह  Sharma:  1  introduce  the
 Bill.

 FOREIGN  EXCHANGE  REGULA-
 TION  (AMENDMENT)  BILL®

 (Amendment  of  sections  2  gnd  23,
 ete.)

 Shri  श.  C.  Sharma  (Gurdaspur):  ह
 beg  to  move  for  leave  to  introduce  a
 Bi'l  further  to  amend  the  Foreign
 Exchange  Regulation  Act,  1947.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  leave  be  grantég  to  intro-
 duce  «  Bill  further  to  amend  the
 Foreign  Exchange  Regulation  Act,
 1947."

 The  motion  was  adopted.
 Shri  D.  ९.  Sharma:  I  introduce  the

 Bill.

 PREVENTION  OF  CORRUPTION
 (AMENDMENT)  BILL*

 (Omission  of  section  6)

 ी  विषव  नाय  पाण्डेय  :  उपाध्यक्ष

 महोदय,  भैं  प्रस्ताव  करता  हं  कि  भवेश
 आफ़  करन  एन,  1944  का  आगे  संजो-
 धन  करने  वाला  विधेयक  पेश  अपने  की  चुल
 गुरमति  दी  होंठ  ।

 *Published in  Gazette  of  India  Extraordinary, Part  वा,  Section  a
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 Mr,  Deputy-Speaker;  The  question
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 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Prevention  of  Corruption  Act,
 1947."

 The  motion  was  adopted.
 eft  विश्वनाथ  पाण्डेय  :  है  ध़्येय

 वस्तुत  करण हुं
 ए

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  sections  127,  128  and
 129)

 ो  विश्वनाथ  पाण्डेय  (सलेमपुर)
 उपाध्यक्ष  महिला,  मैं  करताव  करना  हैं  कि
 कोड  आफ़  क्रिमनल  प्रोसीजर,  1898  वा

 आगे  संशोधन  करने  वाल  'विश्क  पेश  करने
 की  ध...  अनुमति  दी  जाय  t

 Mr.  Deputy-Speaker;  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,
 1898.”

 The  motion  was  adupted.

 आओ  विशनाथ  चान्देव  :  मे  विधेयक
 को  प्रस्तुत  करता  हूं  ।

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  section  252)

 आ  किचन  पाण्डेय  (सलेमपुर)  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि
 कोड  आफ  क्रिमनल  प्रोसिजर,  1४98  का
 आगे  संशोधन  करने वाला  विधेयक  पेश  करने
 को  मुझे  अनुपात  दी  जाय

 ds:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the

 JUNE  9,  1967

 Mr,  Deputy-Speaker;  The  question

 Bills  introduced  =  492

 Code  of
 1898.”

 The  motion  was  adopted.

 आओ  िडवमा य  पाण्डेय  :  मैं  विधेयक को
 प्रस्तुत  करता  हूं  ।

 Criminal  Procedure,

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  134)
 आ  निधवनाप  पाण्डेय  (सलेमपुर)  :

 मैं  प्रस्ताव  करता  ह  कि  भारत  के  संविधान मे
 आगे  संशोधन  करने  वाला  विधेयक  पेश  करने
 को  मुझे  अनुमति  दी  जाय  ।

 Mr,  Deputy-Speaker:
 १5:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 ्य  निश्वास  पाण्डेय  :  मे  विधेयक  को

 प्रस्तुत  करना  हुं  t

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  13  and  inser-
 tion  of  new  Article  19A,  etc.)

 Shri  K.  R.  Gunesh  (Andaman  =  and
 Nicobar  Islands):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,
 Shri  K.  R.  Ganesh:  1  introduce  the

 Bill.
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